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[Shri Chitta Basu] 

The Govetnmcnt of India shOlild 
m,ake a s t a t l~ mcn t giving full detail of 
the situ at i on. The G overnment fur ther 
should also t 'lke suitable , ter"' to ensur-
the safety and security of Tamil speaking 
people in Sri Lanka. 

(vi) Ne<'d to take sfrin ~c n l me 3 . su rcs 
to stop piracy of cas{'t (( s 

SHRr R P. GAEKW;\D (Baroda) 
Sir , nJusic on C:,Hctte has beco me a big 
business in our country todav . Ev n SOt 

pioneering co:n pa nies l ike H MY and 
olhers are virtually 100 ing the market [0 

cheap pirated pre-recorded ca:-.et tes scdd 
all over the country. The junine firms 
like HMY an d Music InJ ia incur tl1<;, 
expenses of record ings , rdyinf~ the artists 
if t}:le recording') are non~filmy and on 
top, not all their recordings d o well in 
the market while the pirate", unly durl i-
cale th ose works of mus ic which have 
proved popular lhu", en suring' a rearly 
market. The b iggges t handicap comes 
,¥hcn the cbeap pirated tapes cost. only 
Rs 12. again I the original ca scttes 
which are better in qualilY and cost 
Rs . 18 and even the withdrawal of excise 
duty has not helped these CO,l)P Inies 
and they are facing very erious financial 
crisis today , 

During the last .couple of years these 
pirates have caplurt:d the market wher..! 
quality and work does not count-only 
the prcie counts-thus de priving the com-
panies and artists their dues, The big-
gest market today is fi )urish ing in D elhi 
at the market ndmed after Lala Lajpat 
Rai jj 'who fought against such corrupt 
and illegitimate practices , Unless strin-
gent and strong action is taken, recording 
companies who. have for decades prov id-
ed excellent mus;c to our music.lovipg 
iJeople will have to face bankruptcy and 
ultimate closure. ' 

(vii) e d (or early implementation of 
recommendations of' MandaI Com-
mis ion. 

SHRI CHANDRAJIT Y ADAV (Azam-
garh): Sir, the president of India had 

Justice & C.A. 

, " 

apJ?Q,nted B.P. Mandai Backward Clas3cs 
Commi sion unc_ier Article 340 on the 
I s t January. 1 7CJ. T he Commission 
, ubmitted its Report on 31 st December. 
19 O. Thrice there was discus ion on I h , 
r~port in Lok Sabha. Members from a I 
ides participated and t ron~!.Iy expre e d 

their dcsire for immediale ill) plementation 
of the r<:comm ndations f the Com~ 
mls Ion But it is regrettable- that 
Governmcnt 11:1. dt:fared the impJem nta-
tion of the le"ommendatJons of the 
Comm i!>"ioll. It ha. caused widc;sprcad 
n:sentmen t n t onl y among the people 
belonging to backwnrd cia se but also 
among all 1:'cclions of the pe rle who 
wan t tl':11 admi n :str .. .,ivc structure of the 
coun t ry :-,huullI be ~ uch wher different 
~cgmcnts of the oc:cty hf'lldd be duly 
repre 1.!1l 1<: C to nlake democracy in real 
sa e a pal ticiratory democrClcy and also 
a purpmeful in (rument f or socio-econo-
mic transformation. 1 am cxpr~s"ing the 
fceJings of milliods of people in this 

€oun try that the Government must fulfil it 
c nstitutional ob lign tions by taking imme-
diate steps to faith full y implement tbe 
rcco mmend .i.lions of B.P. Man daI Back -
war d Cia ses Commission. 

lJ.42 hrs . 

DEMA~DS FOR GRA TS 
(G.ENE RAL). J 984-85-Collld. 

;\ iinistry of VIW, Justice and C~)tllpany 
Affairs Co III d. 

MR. CHAIRMAN : Now the House 
will take up the next item: Discussion 
on the Demands for Grant under the 
control of the Ministry of Law, Justice 
and Company Affairs . 

Shri Ram Singh Yadav. 

SHRI RAM SINGH YADAV 
(~Iwar): Mr. Chairman, Sir" I was sub-
m'itting yesterday iegarding the transfer 
of judges and the policy in this regard 
~hich ,has b~.~n framed and the guide. 
tIDes and the modalities which hav,e 
b.e~n circulated by the concerned auth~­
ntles. 


